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Affidavit to be Furnished by the candidate alongwith Nomination Paper
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Lyears, resident o

Election, do herehy solemnly affirm and state on oath as under:-

(strike out whichever is not applicable)

9

. {mentiof full postal pddress), a candidate at the ahove

1l.""' (1) 1 am a candidate set up by Rie {name of the political party )/ am contesting as an
Independent candidate.
f? (2} Details of PAN and status of filing of Income tax refurn ;
C" =81 No. | Names Permanent The financial vear for | Total income
-&// Account Number | which the st shown In Income
' {PAN) Imvcome-tax retum has | Tax Retumn { in
H/ 'f':h been filed Rupees)
t1+5 iU Sell Awpyﬁﬂt pr =l - | 2.2 s eaey.
2 |Sewe (Vo) Aevppyaasn|  2eia-13 | ReldAmise/.
3 Dependent |
4. Dependent 2
5 Dependent 3 ...,

{35 The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

51 | Offence Diescription o i
My,
{a) The details of cases where the court has taken
copnizance, Sections of e Act and description = e
of the offence for which cognizance taken :
(b1 | Name of the court, Case No. and Dite of order
taking cognizance - iceh el =
e) | Details of Appeal (5) ( Applicationis) for revision|
{if any) filed agmnsi the above order(s) —_— L, —

4. Cases in which | have been convictedd h:. weourt of law{other those referred o in Form 26):
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Act and deseription of the offence Tor
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(€] | Punishment imposed -
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{5) That I give herein helow the details of the assets (movable and immovable ¢te.) of myself,

my spouse and all dependents:

tai
(Mote:

able as

1. Agsets in joint name indicating the extent of joint ownership will also have 1o be given
2. In case of depositInvestment, the details including Serial Number, Amount, Date of Deposit, the Scheme,
Name of Bank/ Institution and Branch are to-be given
3, Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect of listed
companies and as per books in case of non- listed compaiies should be given.
4 . Dependent”, here means a person, substantially dependent om the income of the candidate.
3, Details including amount is o be given sepurately in respect of each investment )

I'-I|I

Jewelry, Wullion and vahuahle
thing {zive detiails of weight wnd
walie )

5. | Description | Seir Spouse Dependent-1 | Dependent-2 | Dependent-3
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i) | Cash in hand G o0199-L4 1639 47298 - _ _

(i) | Details of Deposits in Bank Somd, BN it
accounts (FDRs, Term Deposits | =F abwas P =a. ;“Qf "
and all other types of Deposits IE\-‘l"""-'“"”""J"r" éh#jtll'n"a
including saving accounts), & A A atied ML
Dieposits with Financial R A e w
Instintions, Mon Banking Ra-1 40804 E-—m‘,_.. e e
Financial Companies and o i 9
Cooperative socicties and the | he-2asef
amount in each such deposit |

(1) | Detaals of investment in Bomds, u'rxrtg,nmlli, v |
Debentures/shares and wnits in teretRe. 20pma). T ampeaf
companiesMutunl Funds and |
others and the amoeunt, -

{iv) | Details of investment in NSSIAC- Baching4 | 5=iwsaens | TATAALE [ _bis g |
Postal Savings, Insurance Policies |§30537\1Y| Saejecaie o TR 57‘1::::'; ::‘:‘-:_‘:i‘::}i
and investment in sry Financial |Saeeaéle Sh el Shogaees]) S W00 ' =
Instrument in Post office or Sropsaqya | Tt -2AM. .
LI;::E;:EE Company and the E"'J-‘: 11.;,‘::; % st fi
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{v} | Persenal loans‘advance given fo -nch-ﬂ* |
AN PETSOR OF entity im.‘lLI.dlh“f a m vl ’;g: b ki i e
firmy, Company., Trust et and \ L ks (SRR AT -
other receivables fromi deblors s

| onad the ameunt. ,ﬁ‘lﬁiﬁb |

ivi) | Maotor Vehicles/Alrerafts W
Y ipchis/Ships (details of Make, 'J s ..- = e —
Registrution No, ele, Year of T
| Prrchuse and amount ) o' i - B
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Claims/interest

Amny other assets such as value of
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Giross Total value
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B. Details of Immovable assets:

{Mote: 1.

2. Each land or building or apantment should be mentioned separately in this Tomat.)

Froperties in joint ownership indicating the extent of joint ownership will alse have o be indicated

5,
My

Deseription

Self

Spouse Dependent-1

Dependent-2

Dependent-3

(i

Agricultural Land

Location(s)

Survey numbern{s)

Arca (Total measurement in
neTes)

Whether inherited property
{Yes or NOY

| Date of purchase in case of self
soquired property

Costof Land (in case of
purchasejat the ime of
purchase

Any Investment on the lund by

value

(i)

i)

MNon-Agricultural Land
Locationis)

Survey numben(s )

- | Ry
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s

%
Fleg g

Area (Total measurement in
s, fL}
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Whether inhenited property
{ Yes or NO)

Date of purchase in case of self
aeguired property

Cost of Lund {in case of
purchase) at the time of
friifehidse

Any Investment on the land by
way of developmeni,
consiruction cic.

Approximate Current markes

| value

Commercial E-Hilt-l-i-llu; I

| Uneluding apartmenis)

Locationis)
-Sarviey marmber{s)

Funilt e Avrea [ Tostal
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Whether inherited propery
(Yes or NO)

Drate of purchase 1n case of self
acquired property

Cost of property (in case of
purchase) ai the time of
purchase

Any Investment on the
property by way of
development, construction etc,

Approximate Current market
value

{iv)

Eﬂiﬂmml.ﬂﬂyua {including )
upartments. )

-Location(s)
- Survey numbers)

Area {Total measurement 1n
sq. ft.)
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Built up Arca (Total
msisurement in sq. 1t}

Whether inherited property
{¥ies or MOy

Diate of purchase in case of self
acquired property

Cost of property (in case of
purchase) af the time of
purchase

Any Investment an the land by
wiy of development,
construction cic.

v}

Approximate Current market
value

Others (such as interest in

property )

{vi)

Total of Current Mutet
WValue af (i) 1o (v) above
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it} I give herein below the details of Habilities! dues to public financial institutions and government :=-
(MNote: Please give separate details of name of Bank . institution, entity or individual aod amount Tor esch item)

'S, | Deseription

E\n,!

i)

Lomn or dues to Bank/'Financial
Institutians)

Name of Bank or Fl

Amouni cutstanding
Nuture of loan

Loan or ducs te any
imdividwals/ Entity atler than
maemtioned in (i) above

Soumie 5h

ool olstanding

Soature of laan
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Any other linbility

Grand total of liabilities

(ii) | Government Dues;
Dhes 1o departments dealing
with government
accomrmodation

Des to departments dealing
with supply of water

Dues o depanments dealing
with supply of electricity -

[Dues to deparments dealing
with supply of
telephones'mobiles

Prues o departments dealing
with government transport
{including aircrafis and
helicopters)

Income Tox Does

Wealth Tax Dues
Service Tax Dues

Municipal /Property Tax Dugs

Sales Tax Ducs

Any other dues

Grand total of all Govt. dues

L T .

{7) Details of profession or occupation:
RS e R
b, SpOUse .iaieaiion
(%) My educational gualification is as under:

{Give details of highest School £ University education with full form of the certificate’ diploma’ degree course)
(Mame of the School ‘College’ Universiy and the vear in which the course was completed.)

(9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidiste

Shosmt/Kum.  H gvwesa £ A

2 . Full postal address

P73 T - P PR YT

| 3. Number and Nume of the constituensy and aq . "'cf"'t"'“
|| state .
3 Mame ol the Pohitical pary whach set ap the ».3-P
| eandidate {otherwise write *Independent )
£ | (a) Mumber af cases i which conyiction order AT

pas=ed fother than these refermed toe in Form 263
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{c) Total number of Pending cases where the
court (s) have taken cognizance
5. | PAN of Year for which last Total Income Shown
Income Tax Retwm filed
(o) Candidute A K pe 347272 B 2oz -41 Rae.d 3% ,030]_
(b} Spouse: Aeuppnatbu | Sei3-17 . \ AV DI )
(o) Dependents
6| Details of Assets and Liahilities in rupees
Deseriplion Sell Spouse | Dependent-1] Dependent-11 | Dependent-111
Al Moveable a0 08 Bl e eael_ Eum‘ = Saeoa] |
Asset (Total value) AR {125 ] - el ! {L
B. Immaovable
Kinek Ea TR .-:;_;-,u,+uf.- - - P

(i) | Purchase Price and |
Development Cost of
[mmovable Property
{Total Value)

{1} | Approximate Current
Market Price of

Asset (Total Valuc)

7 Liabilities

{i) Government
_dues (Total)

{11} Loans from Bank,
Financial Institutions
athers { Total}

4. Highest educational qualification:

T .o

| {Give details of School / University education with full form of the certificate/ diploma’ degree
course) {Name of the School /College’ University and the vear in which the course wias completed. )
|

VERIFICATION

1, the deponent, ahove named, do hereby veri By and declare that the contents of this affidavit are trug and correct o the
kst of my - knowledge and belief, no pant of it is false and nothing material has been concealed there from. 1 further

deelane that

{a) there is no case of conviction or pending case against me other than these mentioned in items 3 and 4 above;
{b) L my spouse, or my dependents do not have any asset or liability, other than those mentioned in items 5 and &
e

Verifiednt .. ....conn Lahisthe.. ... FF PR N ARy ke - 1) | (b . SRR

WS NG an

DEPONENT fofas &b
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Nate: 1 Affidavit should be fThed latest by 300 PM on the last daie of filing nominations.
2. Affidavit should be swom before an Oath Commissioner or Magistrute of the First Class or before a Notary
Public,
3. All columns should be filled up and no column to be left blank. If there is no information 1o furmish in respect of
any item, either “Nil™ or “Not applicable”™, as the case may be, should be mentioned.
4, The affidavit should be either typed or written legibly and neatly.
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